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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,EASTERN ZONE BENCH,
KOLKATA

IN THE MATTER OF: Complaint regarding illegal mining, environmental damage, and violation of
rights of villagers. Of Kalmong , Under Koida Blok , D.D.M. Koida Dist Sundargarh, Odisha

MOST RESPECTFULLY SHOWETH:

APPLICATION UNDER SECTION 14 & 15 OF THE NATIONAL GREEN
TRIBUNAL ACT, 2010

MOST RESPECTFULLY SHOWETH:

1. That the present application is being filed by the villagers of Kalamang Village, Koida
Block, Sub-Division Bonai, District Sundargarh, Odisha, seeking intervention of this
Hon’ble Tribunal against illegal mining and environmental violations by J.S.W Plant.

2. That the Respondent Company is engaged in illegal extraction of iron and manganese
without proper authorization and in violation of environmental laws.

3. That no Gram Sabha consent has been obtained prior to such activities, which is
mandatory under law, especially in Scheduled Areas.

4. That the Respondent has forcibly occupied forest land as well as land belonging to
Scheduled Tribe (S.T.) persons and local villagers without following due Jegal procedure.

5. That the company has installed screening and washing plants without consent of villagers
and without valid environmental clearance.

6. That the activities of the Respondent are causing serious environmental damage,
including:

o Pollution of Sonanadi River near Kalamang
o Adverse impact on wildlife and forest ecology

o Degradation of natural resources
7. That the Respondent has failed to provide employment to local villagers despite

assurances.
8. That the villagers are being threatened and intimidated by the company using its financial

and influential power.
9. That the Respondent company induced villagers to sell their land by false promises,
including;:
o Employment for them and their legal heirs
o Transportation work opportunitics
o Engagement as service providers and contractors
10. That relying upon such assurances, many villagers sold their land, but the company has
failed to fulfill its promises, thereby cheating and exploiting the villagers.
11. That the applicants are submitting video evidence which clearly shows illegal mining,
land encroachment, and environmental damage caused by the Respondent.
12. That the cause of action is continuing in nature as the illegal activities are still ongoing.
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13. That. tl.lc applicants have repeatedly approached the local authorities as well as the district
administration by way of written and oral complaints. However, no effective action has
been taken till date.

14. That due to inaction of the authorities, the villagers are in a state of distress and

. helplessness, and their grievances remain unheard.
I5. That the applicants are therefore constrained to approach this Hon’ble Tribunal seeking
Justice.

In view of the above facts and circumstances, it is most respectfully prayed that this
Hon’ble Tribunal may kindly:

a) Take cognizance of the illegal acts of the Respondent.

b) Order immediate inspection and investigation.

¢) Direct stoppage of illegal mining and plant operations.

d) Order restoration of forest land and Sonanadi River.

e) Ensure protection of rights of S.T. villagers and local residents.

f) Initiate appropriate legal action and impose penalties against the Respondent.

g) Pass any other order(s) deemed fit and proper in the interest of justice and environmental
protection.

Place: Kalamang, Sundargarh
Date: 2>-3-2«

Filed by: 97 @'A st /\fa,«:K

Io’ﬂzs >
)dere _
Katenoms V£ ) age

78 S5 0490 674 L S
~7 ,‘m"V{’O%
(Dpong #2007 X
Secy Kol avsr \rﬁ?mig
9Rer 32226 .

Villagers of Kalamang

Koida Block, Bonai Sub-Division Q f/g (;‘,my] .

District Sundargarh, Odisha f"l&&
1D wlef /9 ot

dCA/S oy Bere o
%"7“ NJ oL JA
5> gy Y veef

PuSte tew .
[rasafa prrK |

G Scanned with OKEN Scanner



o kesd o nladle
Mk U MUngo-
25
@ 27 QL# Aoy
2evigl7d

A)a
UMW /761/ ) .

ﬁqdﬁpﬁ g b X

IV 22020 bHM“‘W/ZK

Macdhes b Ll\c,-@/&
QS wmbarte Mamda

._K[;{ci/m@«; K[“'ﬂ\
6,(}@'/&;%&: /'%&’Y‘a'
Mg
L P Neot
GIDN (&
Deepek e DAL

PISAN

L enngr NaK
Xﬂﬂ”) ro Bere vz

Minu. Ka k2.
"Doctor. /

LAKAHA Shjo/s, A

A\, 66 ﬂ\t)

St /A y7)
Muva/\/»oﬁ/,’f/d -

% /&W /I//u/ 4 -f)a,ﬂ’ho\
’pe&(’&/(( &M”'”\K—' ?Mﬂol‘””y

Pesee Lumam //O'w
/{;Z Mo K b
S eMoudev \4“«1\“&&&5(-
/\ju?/{b"‘/ N”"‘lé
/\(gy\KU‘é @4/1@

2310t 70@ <)

Reaflave ANovk
M’J“" Nat
PRARE LS
}éw“ NNy A

Lereay Peot re
,),a/a.(eé/ 7\'44;/(

Jaco8 54

&\B\F‘l(\* O/B\_,__‘dl\h")\
Hg:i7° S 6o !
‘Zm/fa%ﬁ’ﬁy& 4
breen W
Tegoragt~Gor,a0 .

(3 Scanned with OKEN Scanner



(3 Scanned with OKEN Scanner




Q169 AP0

.
wiVe - claan

QIAIQ"R @A1K°/ Enrolment No.: 0143/30217/00283

vl To

niee G0 fae

Akasha Kiran Nalk

C/0 Dasharu Nalk
KALAMANG

E KALAMANG

Kalmanga

Kolira

sundergarh Odisha - 770048

= B763612876

Val rown
: T
R
%
ziIQ&E 2RI aeaiyl / Your Aadhaar No. :

4132 9883 0046

VID : 9164 9633 9801 4514

661 2RI, 6¢11 AR

n1Qd @00 P1av
Akasha Kiran Nalk
Gléy /DOB: 26/06/1996

Q@8/ MALE

41_32 9883 0046
; e OGIoRA

SAT PHelIsa, G

(3 Scanned with OKEN Scanner

Yl Slad &/MQ!&

Dyt Syy }“’TW
386 1)8) F)

KGQ W()“ﬁ@c
P o Mol cla
e Kovor ©

'
G Scanned with OKEN Scanner



B - e S S A e e o

(3 Scanned with OKEN Scanner




